
BEFORE THE NATIONAL GREEN TRIBUNAT
SOUTHERN ZONE, CHENNAI.

B. Prathap Reddy S/o. Venkat Reddy,
R/o. H. No. 1-36/1,/1,2/37, Chandanagar Village,
Serilingampally Mandal, Ranga Reddy District,
Hyderabad and Ors. ......Applicant[sJ

Versus

The State of Telangana,
Rep. by its Principal Secretary to Municipal Administration,
Government of Telangana, Secretariat Building
Hyderabad and Ors. ... .... Respondent[s)

(HMWS&SB as Respondent No. 3)

I, D. Sridhar Babu, son of sri Keshava Rao, aged 58 years, Resident of Hyderabad,
0ccupation: Government service, working as the Director projects - 1., Hyderabad
Metropolitan water supply and Sewerage Board (HMWSSB), Hyderabad, State of Telangana,
do hereby sincerely state on oath as follows:-

1. I submit that I am the deponent herein and Respondent No.3, I am working as the
Director Projects - 1, HMWSSB and as such I am well acquainted with the facts of the case as
also I am authorized and competent to file this progress Report on behalf of Respondent No.3.
2. HMWSSB is Respondent No. 3 in rhe aforesaid oA No. 225 of 2017 (SZJ, we have ro file
the Progress Report vide para No.56 (vii). Hence, this First progress Report is submitted to
the Hon'ble NGT for perusal please.

3. It is submitted that the Respondent No.3 has held meetings/discussions with the
officials ofthe Revenue Department as also with the District Collector, Ranga Reddy District in
the months of october/Nov ember-2}2r and impressed upon the officials to allot the suitable
land to the extent ofAcrs 7.00 for creation of alternate water body. Accordingly, a Ietter dated
07 .02.2022 has also been written to the District, collector, Ranga Reddy District a copy of the
same is enclosed as Annexure.

4' HMWSSB is continuously following up the matter with the officials of the Revenue
Department, and we will inform this Hon'ble Tribunar, the development in this regard.
5. In view of the submissions made above, it is therefore prayed that this Hon,ble NGT
may please take note ofthe progress Report in this regard in the original Application No. 225
of2017 (S Z) and pass such other and further order or orders as deemed fit and proper in this

DIRECTOR (PROJECTS-|)
HMWS&SB, Khafetabad,

tt/denabad - 500 004,

regard.



VERIFICATION

l, D. Sridhar Babu, Aged 5B years, Resident of Hyderabad, Occupation: Government Service,

working as the Director Project - I, HMWSSB, do hereby veriff and declare that the contents of

the above Application are true to the best of my knowledge, information, as per official

records, legal advice and believe the same to be true, hence verified on this th#day of

February, 20ZZ at Hyderabad.

Counsel for the Respondent No.3 DIBECTOR (PROJECTS.II
HMWS&SB, Khainatabaai

tlyderabad - OOO OO4.
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M. Dana Kishore, ns
Managing Director

Hyderabad Metropol itan
Water Supply & Sewerage Board

L r. No. H Mwss B/srp/oA. N o. 225 /20 17 (sZ)/prg. R ep ortr\vz2w', Dt,07.02.2022
,IO

The District Collector,
Ranga Reddy District,
Kliairatabad, Hyderabad - 500 004.

Dear Sir,

Sub: HMwssB - oA No.2_2512017 (sz)- NGT, order dt. 13.0g.2 o2l -First progress
Report /compliance of order as on December - 2021 -cr.ution of water body ofthe size Ac'7.00 as compensation to replace the STP ar*ay .orstructed - Requestfor allotment of land of Ac. 7.00 _ Reg.

Ref: r. Il. Hon',bre NGT, OA No. 22512017 (SZ),Order dt. 13.og.2o21.
2- The Hon',bre NGT, OA No. 22512017 iSZ;, Ora" r at. ol.oz.2o22.

Please refer to the Hon'ble NGT order dt. I 3.08.202 1 passed in oA No. 225 of 2017 (sz)with certain directions, inter alia' the direction vide Para No. so lvii;, while disposing of originalApplication, lve have to send the progress Report.

2' We drar'v your kind attention to the above direction 56 (i) (e)) which is follows:-
(i) consiclering this as an exceptional circumstance, though, in fact, the Sewage Treatment
Plant (STP) was constructed within the water bocly, instead of removing the same, considering
the consecluences of frnancial loss that is likely to be caused to the exchequer on account of thesame' whereiti we allow the Sewage Treatment Plant (srP) to continue there on the following
conditions:-

(i) (e) The Hyderabad Metropolitan Water Supply and Sewerage Board (HMySSB) isdilected to create an alternate water bocly having twice the- extent occupied by the
Se''vage f'reatment Plant in the river basin of that area to provide another water
resource facility on compensatory principle of substituting the loss of area of water
body in another area. This is being suggested as a onetime measure and not to bequoted as a general principle. 'rhe new water body has to be created within I (one)
year, failing which, serious action will have to be contemplated by the Tribunal.

3' In terms qf the above directions, the District collector/Revenue Department is request toallot the land to an extent of Ac 7.00 in the Godavari water basin, so as to enable HMWSSB tocreate an alternate water body having twice the extent of Lingamkunta sewerage Treatment plant,
rvliich was constructed in chandanagar village, Serilingampally Mandal, Ranga Reddy District.

An early action will be appreciated.

faithtully,

ng Director

(0 !\'ater is precious. Everv l)rop C'orrnts O

Kh"i."t"b.d. Hyd*.brd - 500 OO4 T"l"rC"*Totu, inaia Tel: +9 I 40 2344 2844 Fax +91



I . Cop)' subrnitted to the Spl. chief Secretary to Government,
Municipal and Administration urban Development Department,
Tel angana Secretariat, Hyderabad.

2. copy to the commissioner, Greater Hyderabad Municipal corporation,
Cc Complex, Tank Bund Road, Lower fant gund,
Hyderabad - 500 063.

3' Copy to the Member Secretary, Telangana State pollution Control Board.
A-3, p,ry:lvaran llhavan, Sanarh Nagar Road, sanath Nagar,
Inclustrial Esrate, Sanath Narg;rr-, Hyclerabad, Telangana _-500 018


